
CENTRAL ADMINISTRATIVE TRIBUNE J&BkLHJR BENCH 
CIRCUIT COJRT SITTING HELD AT BILASPUR 

O riginal a p p lica tio n  No. 585 of 2006

B ilaspur, tn ia  th e 1 st day of September, 2006

H andle Dr. G.C. S rivastava , v ic e  Chairman 
rfon’b le  Mr. &.K. Gaur, J u d ic ia l Member

Smt. Indira Swami,
W/o. 8 .K . Swami, Aged about 
62 y ea rs , r e s id en t of Krishna 
Bhavan, Near Railway fw i O ttice , 
v i l la g e  father a t o la ,  FQ * Pentra Road#
D is t t .  Bilaspur ( u ^ .  . . .  A pplicant

I
Advocate -  Snri Ararito Das)

V e r s u s

1 . The Union of India, through  
th e  General O nager, South 
Bast Central Railway, B ilaspur.

2 . D iv is io n a l Railway Manager,
South East Central Railway,
B ilaspur D iv is io n , Bilaspur (CG),

3 . S r . D iv isio n a l ftersonnel O fficer ,
South East Central Railway,
Bilaspur D iv is io n , B ilasjur
(CG). . . .  Respondents

(Bf a»dvocate-Sftri M.N* Banerjee)

Q R D E R ( Oral)

By Dr. G.C. S rivastava , Vice Chairman -

This O riginal A p p lica tion  has been f i l e d  for  non-granting  

of the b e n e f it  of arrears of pay and r e t ir § I . dues fo r  which 

th e  a p p lica n t had subm itted a rep resen ta tion  to  th e  Senior  

D iv isio n a l Jfersonnel O fficer (S e ttlem en t), South East Central 

Railway, Bilaspur on 1 0 .1 .2 0 0 5 . This rep resen ta tion  h&s not  

y e t  been decided by the a u th o r it ie s .  The learned cou n sel for  

the ap p lican t subm itted th a t  the a p p lican t w i l l  be s a t i s f i e d  

i f  the a u th o r it ie s  are d irec ted  to  decide th is  rep resen ta tion  , 

w ith in  a reasonable period  by a d e ta ile d  and speaking order.

2 . A ccordingly, we d ir e c t  th e  Senior D iv is io n a l itersonnel 

O fficer  (S e ttlem en t), South East Central Railway, Bilaspur



T"v

i . e .  respondent No. 3 t o  decide th e  sa id  rep resen ta tio n  of th e  

a p p lica n t w ith in  a period  of three months by a d e ta ile d  and j  

speaking order. T hereafter, i f  the a p p lica n t i s  s o  ad vised / 

she i s  given  lib e r ty  to  approach th e  Tribunal for  r e d r e ssa l of 

g riev a n ces . Be i t  noted th a t we hptve not expressed any 

opinion on th e  m erits of the c a s e . Shri M«N. Banerjee,

Standing counsel for th e Railways rep resen tin g  the respondents 

was heard and he has agreed to  r e c e iv e  th e  order a longw ith  th e  

copy of the Gfc for s e r v ic e  on th e respondents.

3 . With th ese  d ire c tio n s  th e  O riginal A p p lica tion  i s  

disposed  o f .

J u d ic ia l Member


